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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 649 /2023

In the matter of : -

Shri Krishan Kashyap ... Applicant
Versus
State of U.P. & Ors. ... Respondents

STATUS REPORT DT 12.02.2026
ON BEHALF OF RESPONDENT NO.3,
GREATER NOIDA INDUSTRIAL

DEVELOPMENT AUTHORITY.

Most Respectfully Showeth:

].  The answering respondent is filing this status report in terms of the

liberty granted by the Order dated 19.01.2026.

2. It is submitted that out of approximately 1 lakh square meters, an
area 60,000 square meters of land, was freed from encroachment in the
concerned area, by 11.7.2025. Further, as disclosed in the answering
respondent’s Reply dated 16.01.2026, an additional area of 10,000 square

meters of land was freed from encroachment on 08.10.2025.

3.  The answering respondent submits that after the passing of the

order dated 19.01.2026, for further removal of encroachment, the
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answering respondent, vide letter no. Engineeing/Work  Circle-
1/2026/1259 dated 02.02.2026, requested the Deputy Commissioner of
Police (Headquarters) for providing Police Force. However, Police Force
could not be provided on the Scheduled date. Letter no. Engineeing/Work
Circle-1/2026/1259 dated 02.02.2026 is annexed hereto as Annexure

R3/1.

4. Despite the unavailability of Police Force, on 06.02.2026, with 03
nos. JCBs, 03 nos. Dumpers, the officers/ employees of Work Circle-1
and field staff, with the aid of the Authority’s guards, demolition action
was initiated, freeing approximately 10,000 square meters of land from
encroachment. Geo tagged photographs of the demolition action

conducted on 06.02.2026 are marked and annexed hereto as ANNEXURE

R3/2 (Colly.).

5. Therefore, out of the tptal area of 1,00,000 square meters of
encroachment in the concened area, approximately 70,000 square metes of

land stands freed.

6. Itis placed on record that no sewage is being dumped in the open.
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It is respectfully prayed that the present Status Report along with

its annexures may kindly be taken on record.

Respondent No. 3, GNIDA

Through ﬁ
SHIVAM SAKSENA

Advocate for Respondent No. 3

12.02.2026
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Shri Krishan Kashyap ... Applicant
Versus
State of U.P. & Ors. ... Respondents
AFFIDAVIT

I, Abhishek Singh S/o Late Gorakh Prasad aged about 36 years, office

at Plot No.1, Knowledge Park IV, Greater Noida, do hereby solemnly affirm

and state as under:

1. I am presently posted as Manager (Project) of the Greater Noida
Industrial Development Authority and as such authorised and competent to

depose on behalf of the answering Respondent. I am competent and

and correct to my knowledge as derived from the records of the Respondent

no. 3, Authority.

N A
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3. The Annexures are true copies of their originals.
A Mﬁ/
DEPONENT
Uex e wi :7\“7.
VERIFICATION:

12 FEB 2026
Verified at New Delhi on day of February, 2026 that the factual

contents of this Affidavit are true and correct to my knowledge as derived
from the records of the case and nothing stated therein is false and nothing

material has been concealed there from. The last para is prayer to this Hon'ble

Court. e M
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1. Learned Senior counsel appearing for the Respondent No. 3 has pointed out that the total area of the

flood plain of river Hindon encroached upon by illegal construction is about 1,00,000 sqm. Out which
the encroachment from 60,000sqm. Were removed up till 1 1.07.2025 and thereafter additional 10,000
+sqm of land has been made free from encroachment. He has submitted that for remaining 30,000sqm
land of the flood plain of river Hindon falling between the bund and the river the encroachment is
required to be removed for which the Respondent No. 3 is taking active action but the coordination of
the ploice nad District Magistrate is required.

2. Learned counsel for the State has submitted that there is no abjection to the State in extending full

cooperation and coordination by the District Magistrate and police The Commissioner of police,
Gautam Budh Nagar will extend effective support in this regard. Let the fresh action taken report be
filed by the GNIDA atleast one week before the next date of hearing.
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